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SUPREME COURT OF INDIA  

  
Ajay Kumar 

  

Vs. 
  

Union of India 

  

C.A.Nos.1877 of 2007 

  

(K.G. Balakrishnan CJI., P. Sathasivam and Deepak Verma JJ.) 

  

14.05.2009 

  

ORDER 

  

1. Leave granted.  

  

2. Heard learned counsel for the parties.  

  

3. The appellant was originally recruited as constable in CRPF but during the course of 

medical examination it was found that his vision was not normal. Then he was subjected to 

Examination by the Medical Board on 24th April, 2002 and it was found that though he had 
no manifest squint, he had moderate exophoria with slow recovery and ultimately the Board 

opined that the candidate is fit for the job of Constable in CRPF. But subsequently on 24th 

March, 2003, his services were terminated on the ground that the Director of Medical 

Directorate found him unsuitable. The appellant filed a writ petition and the High Court 

referred the matter to the Medical Board consisting of some senior doctors from the 

Postgraduate Institute of Medical Education and Research, Chandigarh. The Medical Board 

gave the following opinion:  

  

“He had unaided visual acuity of 6/6 in both eyes and his color vision and fundus 

examination was found to be within normal limits. He has no manifest squint. 

However, he has exophoria for near with slow recovery. Worth four dot test showed 

binocular single vision. In our opinion, the candidate is fit for the job of Constable in 

CRPF.”  

  

4. In view of the medical opinion expressed by the Medical Board of the Postgraduate 

Institute of Medical Education and Research, Chandigarh, we are unable to agree with the 

respondent that the appellant is not medically fit. Respondents are directed to reinstate the 

appellant forthwith. The appellant is not entitled to get back wages for the period he was out 

of service. But for the period he was in service, the wages may be paid as soon as he is 
reinstated in service.  

  

5. The appeal is disposed of accordingly.  


